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MR. SPEAKER : I am concerned with
Members of the House, I have asked him
to send the full information.
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the statement comes the matter will come
before the House.
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aeqw wEvea : F dw HA )

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : The hon. Mem-
ber has raised the question whether in view
of the judicial inquiry that has been ordered,
any investigation can take place or not. My
information about this is that an officer did
go to the hon. Member's house, But he
merely went there in  the course of his
duties, as he was ordered to make investi-
gation to get some information. If the
hon. Mecmber had refused to give him
information, he could not have forced the
hon. Member to give that.
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SHRI Y. B. CHAVAN: When the
police officer went to meet him, how could
he meet the Hom'blec Member outside?
If the hon. Member had asked him to
get out, then he would have gonc away.
How could he stay therc in that case ?

sff Tdw maw - FEE ARy,
Mg A Aty A g g
AT FT T@TAT AT @ AR FrE gfqw
sfgwrd ow T g @ 7@ faw
FATHT & A7 §E T AT F FHL A
g9 A4 A Wr 97 IW w1 w1 I
wgr et 7w arareer ferezrsTe W
w gfew sfawifal &1 @ feamr
ST g ?

SHRI Y. B. CHAVAN : I do not know
about these things. If there is any com-
plaint about any threat etc. I am prepared
to look into the matter. I there is any
complaint about any threat not only to a
Member of Parliament but even to any other
citizen of India, | am prepared to look into
it. But now the question has been reduced
to this namely whether the field of
privilege of a Mcmber of the House can
extend to that position where normal
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investigation also can not be undertaken
(Interruptions). If hon. Members want me
to take that position then I do not want to
stand in their way. (Jnterruptions)

SHRI J. H. PATEL (Shimoga); 1 have
Bot one particular question to ask,

MR. SPEAKER : | am not going to allow
any more queslions now,

SHRI J. H. PATEL : It is not about the
privilege question, The police officer had
come to my house also. So, I would like
to seck one clarification from the hon.
Minister.

MR. SPEAKER : I had allowed only
that Mecmber. No other questions arise
now.

SHRI J. H. PATEL : The poice had
come to my house also. That is why 1
want to ask one specific question about it.

MR. SPEAKER : 1 would request the
hon. Member to sit down. Now, Papers
to be laid on the Table.

SHRI J. H. PATEL: Am 1 not to be
protected

MR. SPEAKER : 1 am not allowing
any further questions now.

SHRI J. H. PATEL: On a point of

SHRI Y. B. CHAVAN: The hon.
Member can come to my room and ask of
me even ten questions. [ am prepared to
answer them.

SHRI 1. H. PATEL : The question is
this. In view of the pending judicial
inquiry......

MR. SPEAKER :1 have not allowed the
hon, Member. I he goes on persistently
then 1 am very sorry that [ shall have to go
to the extreme. 1 have not allowed him.

SHRI1 J. H. PATEL : I do not shout.

I always obey you. 1 have only one question
to ask........

MR. SPEAKER : I am not allowing
him. Now, Paperstobe laid onthe Table.



